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PART,.-I-- Orders and N6tificatio~sbytheGovernment of Tripura,
The High Coqrt, .Government Treasury etc,

GOVERNMENT OFTRIPURA
TRANSPcJRf.OEPAR"tMENT

transportdeptt. tripuragdvt20 13(lU-rrnail.com

NO.F.18 (19)- TRANS/Z01Z(P-3}. ,

Dated, Agartala,the 2!lthMay, 2017

.NOTIFICATION·
. ,

WHEREASthe Committee on Road Safety constituted by the Supreme Court
recommended tosetup Road Safety fund and frame rules ther.eoftor taking up Road SafetyActivities. .

NOW, THEREFORE,inexercise of the powers conferred under Section 138 of the
MbtorVehic/es.Act, 1988{Act NO.59 of 1988), the GO\lernorof Tripura is pleased tomake , ;
,the following rules.-

1. Short title and
commencer:nent

(i) ,
Theserulesmay'be cal/ed.the 'Tripura Road Safety Fund Rules,
2017' .

They shall _ come into ,force .. on the date of
notification/publication in the Tripura Gazette"
In these rules, Unless the eontextotherwiserequires,~

(a) "Act" means the'Motor Vehicles Act, 1988;
(b). "Committee" means the State Road Safety Committee constituted

by the Government to coordinate activities relating to Road Safety

(ii)
their

2. Definitions-

(c)
in the State.

"Financial Year" means a period of twelve months commencingori
the first day of April of a calendar year;
-"Fund" means the Tripura Road Safety Fund;
"Scheme" means scheme implemented to achieve the objectives of
the Fund and includes projects, programmes, works ete;
"-?tate" means the State of Tripura and
"State Government" meansthe Government of Tripura ,

-tl~eadAgencY"mean.s·an agency constituted by the Government
for~foJJowup,~nd monit6f activities and .decisions taken related to

" Road Safety in the State.

(d)
(e)
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Establish: nent
of Fund and its
Objectives

(i) There shall be established a Fund by the State Government with
the object ·df~streJ1gtheningroad· safety and implementation- of

". . . "-. - ,-- ~. : - . '. ' .

road safety measuresirr the State;

3.

". - -~::~~ . - -. ' :':-. -.

(ii) 'The F~n·d shall.beutilized to achieve the following objectives,-

(a) tornake-andimplement.schernes, projects and awareness
. programmes pertaini~g to.roadsafetv and related activities;

(b)tota.ke necessarysteps for safe plying of vehicles and secure -
movement of road users;

(c}-toidentifyaccidehtpmneareas and initiate corrective measures
forthesame:

(d)t6.impart kn6\Vledg~6ftraffic rules anclcreate awareness among
the public;

-' .
to provide equipments and vehicles torentorcernentand
contrOlling roadcacCfrients;- - .. -

(e)

totake steps for making drivlnglicence systerneffective;

to take steps for making the certification system of fitness ofmotor
vehicles effective;·

(g)

(h)' to provide coordlnatlngmechanisrn forrescue and post-accident
care;

to-conduct studiesaridresearch on road safety;• (i)

to collect and analyze road accident data .
• _ . • '." _ _, ~ c, .. ,' ", ,~. - _ : _ '. _. -.. _ ,". . - _... _

.;0)

(1) The amount allocated in the Fund shall be shown under Demand
No.ll of Transport Department under the Head-3055 Road
Transport·(Non-Plan),Grant- in-Aid'(RoadSafety);

Accounting and
classification of
Fund and, -

4.

.. Financial
_.'Procedure

(2), The expenditure on the objectives mentioned in Rule 3,. shall be
. met out from the above said Head i.e. 3055 -Grant-in-Aid (Road
Safety), Non-Plan.

2 .



(3) The" funds.shallbe transferred toth~ concerned Head of the
. Department/DDOcori'cerned as per the schemes sanctipned by the
Committee. The executing department will' spend. the money as
. perrulesaoeisubmit utilization certificate to the Committee.
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s. Sources .of Fund (i)

(ii)

(iii)

6. Committee- (1)

7. Powers of the
Committee and
.other
'.authorities-

8. Rights and
duties of the
Committee-

9. Utilisation of
. the fund~

(e)' On.such schemes which maybe completed in.one go;

(3)

(b)

Fundearmarked by State for Road Safety'

Any financial ..contributlon, grant,donation etc. by the State
Government or the Government oflndiaor any other. agency.

. ..-... :

Interest accrl\ingoutofR09dSafety Fund:

The administrative department for the Fund shall be the
Department of Transport and the Fund shall be operated by the.
Lead Agencysubjecttooyerall supervision of the State Road Safety
Committee.

(1) TheComrnittee shall be authorized to approve the schemes of any
amountwithin the availahlefunds ..

(2) The Committee shall meet at least once a quarter wherein the
proposals will be discussed,

. ---." ... - .

(3) The Principal Se~retarYISecr~tary. to Government of Tripura
Department of Transport who is v.also the Chairman of the
Committee shall be authorized ·to approve schemes subject to a
maximum limit of Rupees tenlakhs for a scheme on matters of
emergency nature. Thesameshallbeplaced in the nextcommittee

(1) The Committee shall select and approve the schemes to be
financed from the Fund.

(2) The Committee shall review the phvslcal and financial progress of
the approved schemes.
The Committee shalf. ensure maintenance of accounts of the Fund." ....

in accordance-with these rules.

The following is the manner.and the purpose for which the Fund
may be utilized:

(a) 50% of the total fund shall be kept as Corpus.fund and rest 50%
shall be utilized for Road Safety.

On schemes, the selectionof- whichshall be made on such norms
as maybe determinedfrom time. to time by the Committee;

. ,

3
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10; Procedure for
submission of
schemes to the
Committee-

.Id) The amount sanctioned from the Fund shall be utilized for
same purpose for which it has been approved.

(e) The fund shall not be ordinarllvutilized for purposes which can
met from the regular budget of the concerneddepartment.-

(1) Every department desirous of taking up any Road Safety measure
may submit a detailed proposal to the LeadAgency. '

(2) 'The Lead Agency shall put up the schemes before the Comm
after due examination. The lead agency may also' suo-rn
prepar~ proposals on its own;

(3) Formal administrative and financial sanction shall be issued by
State Transportdepartmentafter appr~val ~Y the Committee ..

11. Responsibilities (1)
for execution of
schemes
financed from
the Fund -'

(
The Lead Agency/IransportDepartment shall co-ordinate the wo

," -. . ",. .' ~ \

related to the successfui executlonofschemes. '
, .. _ ..... , ~',

(2) Heads of the Departments concerned' shall be
successful implementation of schemes and, for regular rnnnlTt-.r

of construction, maintenance and repairs of assets equipments
financed from the. Fund within the area of their res
jurisdiction. They shall supervise, monitor andreview physical a
financial progress of the schemes. The senior most district
officer of r'espective department shall also
issuing completion certificate of the schemes.

(3) Stores Purchase, Rules and other Government instructions i
from time to time shall be comp/iedwith in the cases of
with respect to the approved schemes..

12. Maintenance of (i)' The LeadAgency or.such other officers in TransportDepartment
Fund andAudit-authorized by the Principal Secretary! Secretary, Transport, shal

matntalnaccountsof. the expenditure incurred from the Fund i
accordance with the provisions of the TripuraFinanclal Rul

'. instructions and ,the Treasury Rules. Accounts will be reco
with the recordsbfthe office of Accountant General (Accounts an
Entitlements), Tripura. Before thedosure of annuale
orders related to reconciliation adJustments will be made avallab
to. the Accountant General' (Accounts and .Entitlements),~ri
Simultaneously.

(2) The unutilizedrnoney left in the Fund at the end of the financia
year·shall remain in the Fund. Suchbalance /unutilizedamount i
the Fund shall.be utilized in the next

4
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.(3) The accounts shal/be audited by the Accountant Gen~ral (Audit),
Tripura

(4) .•Detailed report of receipts in, and the expenditure from, the Fund
shalLbesubmltted byteadAgencyto the State Government from
time totimeoras·.may be required.

By order of the Governor,

SriramTaranikanti
PrincipaJ5ecretary to the

5
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S~a;te,,-RoadSafe-tyPolicy
Gove:r'I1I'H..e~-t.ofT:1:'ip~a

The Governme.ntof IndiCl., based ori+th e recommend~tions of Sunder
.. .,... _ - - : -_. - .. ·-->Ili:'(!":-;f'~

Committee, notified the-National Road S~fety Policy_that~iHlines the P~licy

initiatives to be frarnedytakefi by-the Government of Indi~ to improve the road
safety activities -lnthe country:

This policy provides the basis for action to be taken jointly by the
. -

Government of Tripura and itsnon-governmehtalpartners with consideration of

the. following issues:

a. Raise awareness and create mutual understanding, among one and all
-about issues relating to Road Safety

b. Articulate principles that justify •and guide action

- c. Generate-a-general consenstls-on-the-actions-tlrne undertaken and provide
a framework for action

d. Define institutiohalresponsibilities and, mechanisms of coordination
, . " " --r

e. Secure erraieecornmitrnent from all stakeholders

f. Monitor progress and effectiveness of strategies

The Committee on Road Safety (CoRS) Constituted by the Hon'ble Supreme

-Courtadvised that each State also formulate a State Road Safety Policy. Based on

the recommendation of the State Road Safety Council (SRSC), which approved the

formulation of State Road Safety Policy (SRSP)on the lines of National Road Safety
. .

Policy, the State Government hereby notiflesthe State Road Safety Policy.

I. Preamble:

The GovernmenfofTripura is deeply concerned about the number of road

accidents, injuries and fatalities in recent years. It recognizes that roadaccidents

have now become a. major public health issue and the victims are mainly the

poor and vulnerable road users. The topography of Tripura makes it that much

challenging and requires closer monitoring among all stakeholders towards a
comrnqndirection.

7
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2~ The Government ofTripura further recognizes that as road accidertts involve
roads, motor vehicles as alsothe human beings, road safety needs to be addressed
.on a holistic basis. It also recognized that Road Safety is not the responsibility of
just the Government but it is also the duty of every citizen in the State to improve
the road safety through better driving habits, in rendering timely help to victims
and good co-ordination among various stakeholders. Likewise, the Pre-eminent
role of Government is no doubtrecognized and the primary initiative falls on it.
At the Government level, it is the resporieibilityof alldepartmerits, more
particularly Transport, Police, PWD,Health and Education Departments.

3. In .the light of this, the Governr;nent of'Tripura, through this State Road
Safety Policy, states its commitment to bring about a significant reduction in
mortality and morbidity resulting from road accidents:

II..Policy Statement:

In order to achieve a significant improvement.in road safety, the
Government of Tripura is committed to:

(i) Raise Awareness about RoadSafety Issues:·

The Governmentwould increase its efforts to promote awareness about
the various aspects of road safety, the social and economic implications of
road accidents arid what needs to be.done to curb the rising menace of road
accidents: This would inter alia include adherence to various traffic laws in
force on over speeding, seat belt wearing; helmet wearing, avoidance of
drunken driving, usage of mobile phones while driving etc and also good

. .
practices such "as appropriate parking, have discipline,care for pedestrians
etc. This would enable and empower the different stakeholders to play
ameaningful role in promoting roadsafety.

(ii) Establish a Road Safety Informati~n Database :

The' Government will establish' a system for data collection,
transmission "and analysis. A State RoadSafetyInformation System will
be established for providing continuity and policyguidelines-to this activity.
It will also put in place suitable applications that can be used at the field
level, at the same time, ensuring seamlessdataflow.

8
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'(Ui) Ensure Safe:rRoad Infrastructure .

The QovernntentwilLtake·measures.to review standards·, pertaining to

. safety in the desigp.ofrural and Urban roads in th~ State. it would endeavour

bring under a.commonfralIleWorkmatters relating. to construction and

ntairitenanc,eof .road. infra.::;tructure.·It wi11Jeverage work .done elsewhere

..in 'the Nation.al-a:ndlnterp.ationalplatformon differerit dimensions pertaining

to-Road infrastr:uctureincludingestablishmentoflntelligent· Transport

Systems (ITS)

(iv) Safer Vehicles· :

The Governmentwill implement all measures that arepresGribed to

make'vehiclessaJeand willtakepunitiv~ action against those violating the

same.

(v) Safer Drivers:

The Government will strengthen ·the system of driver·licensing and

training to improve the competerice and capability of drivers. At the same
-'. ,- '-.; .' .. ,", '-- ; .< •

time, it will takem.~as.uresto punish erring driver through various provisions ..
. .

availa.bleunder· the. act and rules.

To this effect, the Gbvernmentwillalsb. take up study onthe comparative

.effectiveness of d~vereducati~nlli1d U'aini!\w.pro&,,~mes. Inrecognizing
that young drivers face ·CollisioIl·rlsKs, erronswi11bv-t~cn t~·:~·d<entify tha
best drrver education,trairtidg arld beha.Jior-bhangeinten,ientibnsfor learner

and novice drivers.

(vi) Safety of Vulnerable. Road,Users .:

The design and construction of all .road facilities (rural and urban)'

will take into account the needs' of non~motorized transport and the

vu111.erable.and physically challenged in an apprcwriatemann:er.The

G.ay~rnmenLwillseek- to disseminate 'best practices' in this regard~o towp
'" ~.-:~., ...0 ':, .,. . • ..': .. .: ....• .. •.•

planhers,ai¢liitects,and highway and.fraffic engineers.
9
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)

(vii) Road Traffic Safety Education andTra.ining:

Road safety knowledge and awaren ess will be created amongst the

population thr()ugh -education, training and publicitycampaigns. Road safety

education will also focus on school children and college going students,

whiler6ad safety publicity.campaigas Win be used to propagate good-road

safety practices among the .community. It wouldalsou tilize the services

of the existing formal andinfC:rnialsetupssuchas· schools; collages,
, . .

training institutes, motor drivingschools, __~.o~or stands, N:QQ~~ri~bocli~s"~_

-such as various trade and worker-association.

The Governmerrtwill encourage all professionals associated with road

design, road construction, roadmetwcrk management, traffic. managemerit

and law enforcement to attain adequate knowledge of road safety issues.·

(viii) . Enforcement of Safety Laws :

The Government will take appropriate measures. to strengthen and

improve the quality ofenforcement in order to ensure effective and uniform

implementation of safety laws. The Government will establish and strengthen

highway Patrolling on National and- State Highways with appropriate

mechanism of monitories using-technology.

ix) Emergency Medical Servic:es for Road Accidents :- -. . .... . -. ", ",.-,-.-,

The Governmentwill strive to ensure thatalLpersonsinyolved 'in .

road accidents benefit from speedy and effective.tnn.:unacare and.

management. The essential functiohsofsuch a service would include the
·.1 • \

provision of rescue operationanda.ciministration offit~{aid at the site-of
an accident and the transport of the victim from accident site to nearby

hospital. Hospitals alongside the National Highways and State Highways
would 'be adequately equipped to provide.Jor trauma care and

rehabilitation. Acorilm~nheipline will bee;tablishedwhich will facilitate ..

il1formation'flow .that will speed UIY·Sllchrescue operations. .



.t the
;afety

ents,

road
VIces
Lges,__

idies

.oad

lent
~s.

md

ien

lte

In
:1d

ne
of
)y

vS
d

:e

Tripura Gazette, Extraordinary Issue, June 6; 2017 A.D.

(x) HRD& Research for Road Safety:

The Government will encourage increased activity in programmes
of road safety research by identifying priorityareas, support projects in

those areas and leverage works done by various centers of excellence

and academic institutions in the area of Road Safety. The Government
. ~- -

will facilitate dissemination of the results of these works and identified-
examples ofgood practices through publication, training, conferences,

workshops and websites.lt will coordinate with National and State level
-~.~-<;ag~mi.cin~t.ifl.ltes_~§_wellas_--·~~ol€:s.sion~1~.h0die-~-engagedin~·R-~~d-

Transport and Road Safety.

(~i) - Strengthening EnablfngLeg.d,Institutional and Financial Environment
for RoadSafety:

The Government will take appropriate measures _to ensure that the

required legal,institutionaland financial environment for road safety
are further strengthened anda mechan.ismfor effective coordination of
various stakeholders is put in place. A partfrom providing suitable Support

through the activities, of _the Stakeholders departments, a road safety
~- -.-- .. - ._.,._- .... -.

.fund will be established thatwould augment of initiatives in thi&ciit:e..9tion. _.-._-- .. -- - ~~
III. ImplemelifationStrategy:

The Government will implement 'Road Safety.activities through a
Lead Agency constituted for this purpose, AvState Committee will -be
cQnstituted toov~rsee·theworkofthe Lead Agency and will evolve effective
strategies for-im.pl~me!}tationof. the Road Safety Policy. The State Road
.Safety Council shall-guide -and suggest po1icy-'~e0:sures.toJ2eJakenupin
the area of Road Safety.

SriramTarartikanti
Principal Secretary to the
Government of Tripura
-Transport Department

//
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